CORRIGENDUM TO FORM G ISSUED ON 25th JANUARY 2026
INVITATION FOR EXPRESSION OF INTEREST FOR
KARANJA TERMINAL & LOGISTICS PRIVATE LIMITED

OPERATING IN PORT AND LOGISTICS SERVICES AT KARANJA PORT,
URAN (PORT FACILITY) AND AT BELAPUR CBD
(REGISTERED OFFICE)

This corrigendum is issued to the Form “G” issued and published on 25th January 2026 in
respect of KARANJATERMINAL & LOGISTICS PRIVATE LIMITED (the “Corporate Debtor”).

The aforesaid Form “G” under Point No. 17 mentions ‘Corporate Debtor is not an MSME'.
However, subsequent to the publication of the Form G, one of the (suspended) directors of
the Corporate Director has informed the Interim Resolution Professional that the
Corporate Debtor has infact registered itself as an MSME. This information was not
notified to the Interim Resolution Professional prior to January 31, 2026, by the directors
or any other person and the Form G was based on information then available of the
Corporate Debtor with the Interim Resolution Professional. The Interim Resolution
Professional continues to act in good faith in the CIRP of the Corporate Debtor and shall
review the MSME registration of the Corporate Debtor in detail, at this moment, the
Committee of Creditors of the Corporate Debtor has determined that based on the
currently available registration as a MSME, at this moment a corrigendum to the
previously issued Form G should be issued. Accordingly, against Point No 17 of the Form
G, the words should be as follows:

‘The Corporate Debtor, as on date, has a Udyam Registration Number - UDYAM-MH-18-
0435867'.

The Committee of Creditors has also determined that on account of the aforesaid change
in Form G, in accordance with Regulation 36A of the Insolvency and Bankruptcy Board of
India (Insolvency Process for Corporate Persons) Regulations, 2016, the various dates
appearingin Form G in Points 10 - 15 thereof shall stand replaced as follows:

SL Parti Revised Timeli

10. | Last date for receipt of expression of Tuesday, 17th February, 2026
interest

11. | Date of issue of provisional list of Wednesday, 18th February, 2026
prospective resolution applicants

12. | Last date for submission of objections Tuesday, 24th February, 2026
to Provisional List

13. | Date of issue of final list of prospective Wednesday, 25th February, 2026

resolution applicants
14. | Date of issue of Information Memorandum, | Wednesday, 25th February, 2026
evaluation matrix and request for resolution
plans to prospective resolution applicants

15. | Last date for submission of resolution plans | Friday, 27th March, 2026

This is for the information and records of all the prospective resolution applicants.

Sd/-
Vijay P. Lulla

Interim Resolution Professional

For K ja Terminal & Logistics Private Limited

IBBI Regn No. IBBI/IPA-001/IP-P00323/ 2017-18/10593

AFA: AA1/10593/02/311225/107970; Valid till 30.06.2027

Address: 201, Satchitanand Bldg, 12th Road, Khar (W), Mumbai- 400052

Place: Mumbai
Date: 03rd February 2026
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Metro Railway, Kolk

Chief Si?nal and Telecom Engineer/Project, Metro Railway, Kolkata for &
on behalf of the President of India invites e-Tenders against Open Tender due
to open on 06.03.2026 at 15:30 hrs. for the following works. Manual offers are
not allowed against this tender and any such manual offer received shall be
ignored. Name of work: Replacement of Passenger Announcement System
&AS) and Passenger Information Display System (PIDS) in Blue line of Metro

ainaY, Kolkata. Tender Value: ¥ 15,18,85,274/-; Earnest Money: < 9,09,400/-
Completion Period: 9 months. The tender can be viewed at website
https://www.ireps.gov.in. The tenderer/bidders must have Class-IIl Digital
Signature Certificate & must be registered on IREPS Portal. Only registered
tenderer/bidders can participate on e-Tendering. All relevant paper must be
uploaded at the time of participating in e-Tender.

Tender Notice No.: S&T/Work-08-2024-Retender-2 Date: 02.02.2026

Follow us at: B /metrorailwaykol @ /metrorailkolkata

WESTERN RAILWAY - BHAVNAGAR WORKSHOP

E-TENDER NO. BVPW-2025-26-RSP-01B
UPGRADATION OF TOILETS IN NON AC ICF COACHES

Name of the Work: Upgradation of Toilets in Non AC ICF Coaches at
Bhavnagar Workshop as per scope of work.

Approximate Cost of work :¥58,13,74,654.20/-
Bid Security : ¥30,56,900/-

Completion Period of work: 36 months from the date of issue of
LOA

Date & Time of Pre-bid meeting : 11-02-2026, 11:00 Hrs.

Last date & time for Submission & Opening of tender: 03-03-
2026, 10:30 Hrs. and 03-03-2026, 11:00 Hrs.

Website Details : The tender shall be submitted only Electronically
on website https://www.ireps.gov.in

Issued by : Deputy Chief Mechanical Engineer, Office of Chief
Workshop Manager, Carriage Repair Workshop, Bhavnagar Para,

PUBLIC NOTICE

Shri/Shrimati DEV RAJ TULlIa Member of the.
OM. Co-operative Housing Society Ltd. having,
address at .404-B. and holding flat/ tenement No
in the building of the society ,died on 22nd MAY
2007 without making any nomination. The
Society hereby invites claims or objections from
the heir or heirs or other claimants/ objector or
objectors to the transfer of the said shares and
interest of the days deceased Member in the
capital/property of the Society within a period of

15 days from the publication of this notice, with
copies of such documents and other proofs in
support of his/her/their claims/ objections for
transfer of shares and interest of the deceased
Member in the capital/ property of the Society. If
no claims/ objections are received within the
period prescribed above, the Society shall be
free to deal with the shares and interest of the
deceased Member in the capital/property of the
Society in such manner as is provided under the
Bye-laws of the Society. The claims/objections, if
any, received by the Society for transfer of shares
and interest of the deceased Member in the
capital/ property of the Society shall be dealt with
in the manner provided under the Bye-laws of
the Society. A copy of the registered Bye-laws of
the Society is available for inspection by the
claimants/objectors, in the office of the Society
with the secretary of the Society between 11 A. M
.to 1 P.M. from the date of publication of the
notice till the date of expiry of its period

For and on behalf of
The OM Co-op. Housing Society Ltd.

Place: MUMBAI

Date: 03-02-2026
Hon. Secretary

www,freepressjournalin

PUBLIC NOTICE
TO WHOMSOEVER IT MAY
CONCERN

This is to inform the general public
that M/s Puranik Builders Limited
has been granted Amendment /
Expansion in EC for Proposed
Residential cum Commercial
project “Puraniks Unicorn”
(Earlier known as Puranik City
Phase-V) on plot bearing New S.
No. 55/1/C (Old S. NO. 42/1 P),
55/1/G (Old S. NO. 42/1 P) at village
Mogharpada, Tal & District: Thane,
Maharashtra, was accorded the
Environmental Clearance Vide
ldentification No.
EC26B038MH168742, File No.
SIA/MH/INFRA2/428433/2023 Dt.
16/01/2026 from the Environment
and Climate Change Department,
Government of Maharashtra.
The copy of the Environmental
clearance letter is available on the
web site of Ministry of Environment
Forest and Climate Change,
Government of India
https://parivesh.nic.in

M/s. Puranik Builders Limited

Puraniks One, Kanchan Pushp,

Ghodbandar Road, Near Suraj

Water Park,
Kavesar, Thane West -400615.

Western Railway. Email: dycmews@bvp.railnet.gov.in BVP-257

Like us on : [ facebook.com/WesternRly e Follow us on : X x.com/WesternRly

2y KONKAN RAILWAY CORPORATION LIMITED
(A Government of India Undertaking)

P TENDER NOTIFICATION

Dy Chief Engineer (Works), Konkan Railway Corporation Limited,
Ratnagiri, invites Open Tender Single Packet Bid system through
E-Tendering on IREPS Portal from eligible contractors for the
following works:

Sr. No. 1, Name of work: Renovation of toilet and surface flooring on
PF1 at Aravali station under SSE/Works/RN section in Ratnagiri
region of Konkan Railway in the state of Maharashtra. Tender
Notice No: KR/RN/DYCEW/TOILETFLR-25 Dated: 03/02/2026.
Total Estimated cost: ¥ 20,35,308.53/- (Excluding GST). Bidding
start date: 11/02/2026. Closing Date/Time: 25/02/2026 upto 15:00 Hrs
for submission of on line offers/bids. Completion period: 6 months.

Sr. No. 2, Name of work: Repair to sewage system and pipe line at
Adavali, Rajapur and Vaibhavwadi stations in Ratnagiri region of
Konkan Railway in the state of Maharashtra. Tender Notice No:
KR/RN/DYCEWSEWAGE/2025/44 Dated: 03/02/2026. Total
Estimated cost: ¥ 8,16,232.83/- (Excluding GST). Bidding start
date: 11/02/2026. Closing Date/Time: 25/02/2026 upto 15:00 Hrs
for submission of on line offers/bids. Completion period: 6 months.
Manual offers shall not be accepted. Please visit https://www.ireps.gov.in
website for details/participation and corrigendum/addendum will be
hosted on this website only.

PUBLIC NOTICE

Notice is hereby given to General Public that a loan was advanced by CitiFinancial Consumer
Finance India Limited (CCFIL) to Mr. Soma Pirmal Devendra (Since Deceased) and Mrs. Laxmi
Soma Devendra against mortgage of immovable property being “All piece and parcel of Flat
No. 13 admeasuring about 315 square built up area equivalent to 29.26 Square Meters built
up area on the first floor of the building known as “sneh sagar” situated at Guimohar X
Road No.12, Juhu Scheme, Mumbai 400049 belonging to the Golden Tobacco Workers'
Co-operative Housing Society Limited together with all her right, title and interest in the
said shares to be allotted by the said society standing on the plot of land Bearing C.T.S
No.195/173/2 of Village Andheri, Taluka Andheri within the Registration District Of Mumbai
Suburban” owned by Mr. Soma Pirmal Devendra (since deceased). Thereafter, CCFIL has
assigned the said loan account to Kotak Mahindra Bank Limited along with the security interestin
respect of the said property vide Deed of Assignment dated 30.06.2014. Post the death of Mr.
Soma Pirmal Devendra, co-borrower Mrs. Laxmi Soma Devendra W/o Late Soma Pirmal
Devendra has settled the loan account.

Subsequent to the settlement of the loan account co-borrower Mrs. Laxmi Soma Devendra W/o
Late Soma Pirmal Devendra along with Mr. Venkatesh Soma Devendra S/o Late Soma Pirmal
Devendra & Mr. Kartik Soma Devendra S/o Late Soma Pirmal Devendra (all legal heirs of
borrower Mr. Soma Pirmal Devendra) have now requested the Bank to release the title
documents of the mortgaged property as mentioned above in their favour.

In case anybody has any claim or ownership interest over the above mentioned property, they
may getin touch with Mr. Rupesh Pawar, Mobile No: +918655878865, Kotak Mahindra Bank Ltd.,
5th Floor, Adamas Plaza, 166/16, CST Road, Kalina, Santacruz (E), Mumbai — 400098, the
officer of the Bank with proof of the same within seven days from the date of publication of instant
public notice failing which the Bank would be handing over the title documents of the mortgaged
property to co-borrower Mrs. Laxmi Soma Devendra W/o Late Soma Pirmal Devendra along with
Mr. Venkatesh Soma Devendra S/o Late Soma Pirmal Devendra & Mr. Kartik Soma Devendra
Slo Late Soma Pirmal Devendra (all legal heirs of borrower Mr. Soma Pirmal Devendra).

Place : Mumbai Date: 03.02.2026 Kotak Mahindra Bank Ltd, Authorised Representative

PUBLIC NOTICE

NOTICE is hereby given that under
instructions of my client | am investigating
the tite of M/s. SHANTI SIDDHI
REALTORS LLP with regard to:-
A Non-Residential Unit bearing number
1501 and Unit No. 1502 collectively
admeasuring 2169.81sq. ft RERACARPET
AREA on the 15th floor, of the Building called
“SHANTI SQUARE” TOGETHER WITH 4
(Four) Car Parking Spaces in Mechanical
Tower Parking situated at the Property on
Land bearing Plot No. 21 of the Dadar
Matunga Estate, New Survey No. 1257 and
Cadastral Survey No. 15/10 of Matunga
Division, Mumbai City and located at Plot
No. 21, Lakhamshi Napoo Road, Dadar
(East), Mumbai - 400014 (Hereinafter
collectively referred to as the said Units ).
Any and all persons/entities including any
bank and/or financial institution having any
share, right, title, benefit, interest, claim,
objection and/or demand etc. in respect of
the said Units or any part thereof by way of
sale, transfer, exchange, let, lease, sub-
lease, license, leave and license, care taker
basis, tenancy, sub-tenancy, assignment,
release, relinquishment, mortgage,
inheritance, bequest, succession, gift, lien,
charge, maintenance, easement, trust,
occupation, possession, family
arrangement/settiement, litigation or any
other method through any allotment,
agreement, deed, document, writing, decree
or order of any Court of Law, notice of lis-
pendens, contracts, agreements, pledge,
lien, development rights, or encumbrance or
otherwise of whatsoever nature, are hereby
required to make the same known in writing,
along with documentary evidence to the
undersigned at the address mentioned
below within 15 (Fifteen) days from the date
of the publication of this public notice. In the
event no such claim is received, the same
will be considered as if no such claim exists
or that they have been waived or
abandoned.
ANOOP MEHTA, ADVOCATE PlotNo. 179,
SHAKTI NIWAS, GROUND FLOOR, SIR.
BHALCHANDRA ROAD, HINDU COLONY,
DADAR EAST, MUMBAI -400014.
Date : 03-02-2026

ANOOP MEHTA

ADVOCATE

PUBLIC NOTICE

NOTICE is hereby given that our clients
i.e. Smt. Yasmin Farook Chunawala is
negotiating to purchase the Flat No. 601,
6" Floor, Bharati “A” Co-op. Hsg. Soc.
Ltd., Sherly road, Bandra (West),
Mumbai-400 050, admeasuring about
600 sq. ft. built up area, alongwith 5
shares of Rs.50/- each bearing
distinctive No.096 to 100 evidenced by
Share Certificate No. 20 issued on
15.03.1987 and alongwith Garage No.
10 and building constructed on plot of
land bearing CTS No. C/1265, A/3 of
Village Bandra C, Taluka Andheri,
Mumbai Suburban District which is more
particularly described in the Schedule
hereunder written from the Mr.
Bhupendra Dharamdas Bhagtani free
fromallencumbrances.
Any persons having any claim by way of
right, lease, sale, mortgage, easement,
lien, charge, exchange shall inform the
undersigned in writing their claim,
demand supported by valid documents
within 14 days from the date of
publication of this Notice. Any claim
received after the expiry of 14 days shall
be treated as waived and the transaction
shall be completed without any further
notice.

THE SCHEDULE HEREINABOVE

REFERRED TO:

Flat No. 601, 6" Floor, Bharati “A” Co-
op. Hsg. Soc. Ltd., Sherly road, Bandra
(West), Mumbai-400 050, admeasuring
about 600 sq. ft. built up area, alongwith
5 shares of Rs.50/- each bearing
distinctive No.096 to 100 evidenced by
Share Certificate No. 20 issued on
15.03.1987 and alongwith Garage
No.10and building constructed on plot of
land bearing CTS No. C/1265, A/3 of
Village Bandra C, Taluka Andheri,
Mumbai Suburban District.

For Sakhalkars Leimare

Date : 03.02.2026 sd-
Place : Mumbai Advocates
T. S. Venkataraman lyer

Partner

112/B, Urmila CHS Ltd. Koldongari Road
No. 1 Andehri (E), Mumbai 400069

PEGASUS ASSETS RECONSTRUCTION PRIVATE LIMITED

55-56, 5th Floor, Free Press House, Nariman Point,
Mumbai - 400 021. Phone No : 022 - 6188 4700

PEGASUS

Email : sys@pegasus-arc.com URL : www.pegasus-arc.com

Z, The South Indian Bank Ltd,

Z N .

/sou1‘ Collection and Recovery Department - Mumbai
] «An QLA : .
AL LEUUS Ground Floor, “C” Building,Chitrapur Co-Operative

Experience Next Generation Banking.

Housing Society Pandurang Marg, 27th Road, Bandra
West, Mumbai, Pin - 400 050, E-mail: ro1001@sib.co.in

E - AUCTION SALE NOTICE

Ref: MUM/REC/MSME/288/2025-26 Date: 02.02.2026
E-Auction Sale Notice for Sale of Inmovable Assets under the Securitisation
and Reconstruction of Financial Assets and Enforcement of Security Interest
Act, 2002 read with proviso to Rule 8(6) and 9(1) of the Security Interest
(Enforcement) Rules, 2002.

Borrower- 1. M/s Ahuja Plast, (Represented by its proprietor Mr.Kishore Baldev
Ahuja), Shop No: 6, Bharat Apartment, Near BK no: 543, Jhulelal Trust School,
Ulhasnagar-421002

Guarantor -2)Mrs. Sadhna Kishore Ahuja, Flat no: 203, Bharat Apartment, 2nd
floor, Near Jhulelal Trust School, Ulhasnagar-421002,

Notice is hereby given to the public in general and in particular to the borrower/
guarantor that the below described immovable property mortgaged to The South
Indian Bank Ltd (Secured Creditor), the Physical possession of which has been
taken by the Authorised Officer of The South Indian Bank Limited (Secured
Creditor), will be sold on “as is where is” basis, “as is what is” and “whatever there
is” condition on 26.02.2026 for recovery of an amount of Rs.1,38,08,243.08
(Rupees One Crore Thirty Eight Lakhs Eight Thousand Two Hundred Forty Three
and Paise Eight Only) as on 01.02.2026 with future interest, costs and expenses
etc. thereon due to The South Indian Bank Limited, Branch Kalyan (Secured
Creditor), from the above mentioned Borrower/Guarantor

Name of Property Owner:- Mr.Kishore Baldev Ahuja

Description of property:- All that piece and parcel of Flat no: 203 admeasuring
700.00 sq.ft, Bharat Apartment, Plot no: U.No: 263,CTS no: 10369, Sheet no: 64,
Near Jhulelal Trust School, Ulhasnagar Camp no: 2, Ulhasnagar-421002, Thane,
owned by Mr.Kishore Baldev Ahuja vide Agreement of Gift no: UHN-1, 61/2017
dated 12.01.2017

Reserve Price:- Rs.33,18,000/- (Rupee Thirty Three Lakhs Eighteen Thousand Only)
Earnest Money Deposit (EMD):-Rs.3,31,800 /- (Rupees Three Lakhs Thirty One
Thousand Eight Hundred Only) EMD shall be deposited on or before 25.02.2026
till 04.00 PM

Bid Increment amount: Rs.10,000 /-

Date and time of E-auction :- 26.02.2026 from 11.00 AM to 12.00 PM (with 5
minute unlimited auto extensions till sale is concluded)

Encumbrances known to the Bank:- Nil Encumbrances from 01.01.2017 to
31.12.2024

For detailed terms and conditions of the sale, please refer to the link provided in web
portal of South Indian Bank Ltd, (Secured Creditor) website i.e. www. southindianbank.
com. Details also available at https://bankauctions.in

For any further clarification with regards to inspection of property, terms and
conditions of the e-auction or submission of bids, kindly contact South Indian Bank Ltd
on 9446894511 / 9074563915
Place : Mumbai

Date : 02.02.2026

Authorised Officer
Assistant General Manager

PUBLIC NOTICE FOR SALE BY E-AUCTION

Sale of Inmovable Properties under the Securitization and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002 read with Rules 8 and 9 of the
Security Interest (Enforcement) Rules, 2002.

Notice is hereby given to the public in general and in particular to the below mentioned
Borrower(s), Co-Borrower(s) and Mortgagor(s) that the below described secured assets being
immovable property mortgaged/charged to the Secured Creditor, Pegasus Assets
Reconstruction Private Limited acting in its capacity as Trustee of Pegasus Group Thirty
Nine Trust 1 (Pegasus), having been assigned the debts of the below mentioned Borrower along
with underlying securities interest by RBL Bank Ltd. vide Assignment Agreement dated
31/03/2021 under the provisions of the SARFAESI Act, 2002, are being sold under the provisions
of SARFAESI Act and Rules thereunder on “As is where is”, “As is what is”, and “Whatever

there is” basis along with all its known and unknown liabilities on 24/02/2026.
The Authorized Officer of Pegasus has taken physical possession of the below described secured
assets being immovable property on 16/07/2024 under the provisions of the SARFAESI Act and
Rules thereunder.

THE DETAILS OF AUCTION ARE AS FOLLOWS:

Name of the Borrower(s), |1) Aegis Infrasolutions Pvt Ltd (Borrower and Mortgagor)
Co-Borrower(s) and 2) Mr. Anand Prakash Sharma. (Co-borrower)
Mortgagor(s): 3) Mrs. Urmila Anand Sharma (Co-borrower)

Outstanding Dues for Rs. 2,85,74,837.34 (Rupees Two Crore Eighty Five Lakhs Seventy|
which the secured assets | Four Thousand Eight Hundred Thirty Seven and Paise Thirty Four,
are being sold: Only) as on 10/09/2021 plus interest at the contractual rate and cost,
charges and expenses thereon w.e.f. 11/09/2021 till the date of pay-|
ment and realization. (As per demand notice under section 13(2) of]
SARFAESI Act.)

Rs.5,51,21,422.86/- (Rupees Five crores Fifty One Lakhs Twenty
One Thousand Four Hundred Twenty Two And Paise Eighty Six Only)
as on 16/01/2026 plus interest at the contractual rate and costs,
charges and expenses thereon w.e.f. 17/01/2026 till the date of pay-|
ment and realization.

Details of Secured Assets
being Immovable Property
which is being sold

Property Mortgaged By: Aegis Infrasolutions Pvt. Ltd.

Unit No.A/603, Build Up area 1765 Sq.ft., 6th Floor, Everest Nivara,
Plot No. D/3, TTC Industrial Area. Dr. Babasaheb Ambedkar Road,
Turbhe, Navi Mumbai 400705.

CERSAI ID: Security ID -400021357977

Asset ID — 200021312126

Reserve Price below which
the Secured Asset will not

Rs. 1,02,93,000/-
(Rupees One Crore Two Lakhs Ninety Three Thousand

be sold (in Rs.): Only)
Earnest Money Deposit  |Rs. 10,29,300/- (Rupees Ten Lakhs Twenty Nine Thousand
(EMD): Three Hundred Only)

Claims, if any, which
have been put forward
against the property and
any other dues known to
Secured creditor and
value

1. Builder/Developer Dues Rs.7,10,000/- Till Nov-2024.

2. Navi Mumbai Municipal Corporation Property Tax Rs.
3,11,000/- Till 2023-2024.

3. MSEB Electricity Bills Rs.3,170/- as per Bill for DEC-2024

Inspection of Properties:  |10/02/2026 between 01.00 pm to 02.00 pm.

Contact Person and Phone | Mr. Paresh Karande — 9594313111
No: Mr. Siddhesh Pawar- 9029687504
Mr. Rohan Kadam-9167981607

L§st date for submission of | 23/02/2026 till 4.00 pm.

Bid:
Time and Venue of Bid E-Auction/Bidding through website (https://sarfaesi.auc-
Opening: tiontiger.net) on 24/02/2026 from 2.30 p.m to 03.30 pm.

This publication is also a fifteen (15) days’ notice to the aforementioned Borrowers/Co-borrow-
ers/Mortgagors under Rules 8 and 9 of the Security Interest (Enforcement) Rules, 2002.

For the detailed terms and conditions of the sale, please refer to Secured Creditor’s website i.e.
http:/lwww.pegasus-arc.com/assets-to-auction.html or https://sarfaesi.auctiontiger.net or
contact service provider E Procurement Technologies Ltd. Auction Tiger Bidder Support
Nos: Mo.: +91 9265562821 & 9374519754, ramprasad@auctiontiger.net, Mr. Ramp d

Mobile No. +91 8000023297, email: support@auctiontiger.net before submitting any bid.

AUTHORISED OFFICER
Place: Navi Mumbai Pegasus Assets Reconstruction Private Limited

Date: 03/02/2026

(Trustee of Pegasus Group Thirty Nine Trust 1)

WESTERN RAILWAY - BHAVNAGAR DIVISION

VARIOUS ENGINEERING WORKS
E-TENDER NO: 263-2025-26 TO 265-2025-26

RG]

E-Tender
No

Sr

No. Name of Work

Tender

Value(Rs.) EMD Rs.

1 1263-2025-26 | . ] )
improvement of interlocking.

Bhavnagar Terminus (BVC) Yard Remodeling and

24,70,31,566.21 |13,85,200.00

2 | 264-2025-26
missing land plan of KNLS-WSJ

DEN(W) Jurisdiction: Certification of land plans,
superimposition with survey numbers and recasting

19,61,763.37 39,000.00

3 1 265-2025-26

stations.

Provision of El buildings at 7 stations in the DEN-West
section under the sanctioned work of Bhavnagar Division
for codal-life-based replacement of existing Pl stations
with El, MSDAC, and in-built block working, including
associated Signalling and Telecom equipment, at 19

13,26,03,737.33 |8,13,000.00

Like us on: [ facebook.com/WesternRly « Follow us on:

For All above Tenders : Bidding Start Date: 09/02/2026 Date of Bidding Closing: 23/02/2026 NIT
has been uploaded on railway web site www.ireps.gov.in on Date - 30/01/2026

www.navshakti.co.in
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twitter.com/WesternRly

IN THE BOMBAY CITY CIVIL
COURT AT DINDOSHI (BORIVALI
DIVISION), GOREGAON, MUMBAI
CHMABER SUMMONS NO. 1371

OF 2023
IN
S. C. SUIT NO. 1801 OF 2014

Zylog Commercial Private Limited,

A company incorporated under the
Companies Act, 1956, having its
office at 11, 11th Floor, 51, Pyramid
Apartments, Darya Mahal, J. P.
Road, Versova, Andheri (West),
Mumbai-400061. ...Plaintiff

Versus

Rajendra Builders Private Limited,

A company incorporated under the

Companies Act, 1956 and having its

Office at Neha Bungalow, Off S. V.

Road, Near Bank of Maharashtra,

Dahisar (East), Mumbai-400068.

...Defendant

AND

1. Mr. Mohammad Akbar Jagrala,

Aged 34 years, Occu : not known,

Having his address situated at Flat

No. 103, Suleman Arcade CHS

Limited, Behrambaug Road, Near

Fish Market, Jogeshwari (West),

Mumbai-400102.

2. Mrs. Sheila Ramesh Shah,

Aged 74 years, Occur not known,

3. Ramesh Chandulal Shah,

Aged 79 years, Occu : not known,

Both having their address situated

at Flat No-63, Sonarika, 6th Floor,

Peddar Road, Opposite Russian

House, Mumbai, Combala Hill,

Mumbai-400026.

...Respondents
TAKE NOTICE that this Hon'ble
court will be moved before His/her

Honour Judge Shri S. M. Agarkar

Presiding in the Court Room No. 17

on the 17th day of February, 2026 at

11.0" clock or so soon thereafter as

the Counsel can be heard by

Counsel on the part of the Plaintiff

above named for the following

reliefs :-

a) That this Hon'ble Court be
pleased to allow and permit the
Plaintiffs to join the Respondents
abovenamed as party
Defendants to the present suit
being S. C. Suit No. 1801/2014
upon such terms and conditions
as this Hon'ble Court deems fit
and proper.

b) That this Hon'ble Court be
pleased to allow and permit the
Plaintiffs to carry out amendment
in the papers and proceedings in
S. C. Suit No. 1801/2014 as per
the Schedule of Amendment
annexed hereto.

IN THE BOMBAY CITY CIVIL
COURT AT DINDOSHI
(BORIVALI DIVISION),
GOREGAON, MUMBAI

CHMABER SUMMONS NO. 1374
OF 2023
IN
S. C. SUIT NO. 1806 of 2014

Zylog Commercial Private Limited,
A company incorporated under the
Companies Act, 1956, having its
office at 11, 11th Floor, 51, Pyramid
Apartments, Darya Mahal, J. P.
Road, Versova, Andheri (West),
Mumbai-400061. ...Plaintiff
Versus
Rajendra Builders Private Limited,
A company incorporated under the
Companies Act, 1956 and having
its Office at Neha Bungalow, Off S.

V. Road, Near Bank of
Maharashtra, Dahisar (East),
Mumbai-400068 ....Defendant
AND

Mrs. Priya Jacqueline Pinto,

Aged 47 years, Occu : not known,
Having her address situated at Flat
No. A/13, 6th Floor, Adlyn CHS
Ltd., J. B. Colony, Opp. Corporation
Bank, Malad (West), Mumbai
400064. ...Respondent

TAKE NOTICE that this Hon'ble
court will be moved before His/her
Honour Judge Shri S. M. Agarkar
Presiding in the Court Room No. 17
on the 17th day of February, 2026
at 11.0" clock or so soon thereafter
as the Counsel can be heard by
Counsel on the part of the Plaintiff
above named for the following
reliefs :-

a) That this Hon'ble Court be
pleased to allow and permit the
Plaintiffs to join the Respondents
abovenamed as party
Defendants to the present suit
being S. C. Suit No. 1806/2014
upon such terms and conditions
as this Hon'ble Court deems fit
and proper.

b) That this Hon'ble Court be

pleased to allow and permit the

Plaintiffs to carry out amendment

in the papers and proceedings in

S. C. Suit No. 1806/2014 as per

the Schedule of Amendment

annexed hereto.

Pending the hearing and final

disposal of the present Chamber

Summons, this Hon'ble Court be

pleased to pass an order of

temporary injunction restraining
the Respondents, their agents
and servants and any person

X1 )

PUBLIC NOTICE
[[Under rule 9(1) of the Insolvency and Bankruptcy (Application to Adjudicating Authority
for Bankruptcy Process for Personal Guarantors to Corporate Debtors) Rules, 2019
FOR THE ATTENTION OF THE CREDITORS OF MS. RAJKUMARI KANODIA

PERSONAL GUARANTOR OF M/S RAJ RAYON INDUSTRIES LIMITED

Notice is hereby given that the National Company Law Tribunal, Ahmedabad Bench has ordered the
commencement of a bankruptcy process against Ms. Rajkumari Kanodia residing at 4, Sonabar,
Plot No-13, Ashok Nagar CHSL NS Road No-10, JVPD Scheme Juhu, Vileparle (West), Mumbai-
400049 on 27.01.2026 (received on 31.01.2026). The creditors of Ms. Rajkumari Kanodia, are hereby
called upon to submit their claims with proof on or before 10.02.2026 to the bankruptcy trustee at Office
No-302, Third Floor, Reegus Business Centre, Nr Anupam Bunglows, New Citylight Road, Bharthana,
Vesu, Surat ,Gujarat ,395007; Email: bankruptcy.rril@gmail.com. The last date for submission of
claims of creditors shall be 10.02.2026. The creditors may submit their claims through
electronic means, or by hand or registered post or speed post or courier.
Note: Submission of faise or misfeading claims with proof shall attract penalties or imprisonment
in accordance with the provisions of the Insolvency and Bankruptcy Code, 2016 and any other
applicable faws. Sdi-
CA. Vineeta Maheshwari
Bankruptcy Trustee of Ms. Rajkumari Kanodia
IBBI Registration No.: IBBI/IPA-001/IP-P00185/2017-18/10364
Communication Address: Office No-302, Third Floor, Reegus Business Centre,
Nr Anupam Bunglows, New Citylight Road, Bharthana, Vesu, Surat, Gujarat ,395007
Process Email Id.: bankruptcy.rril@gmail.com;

Date: 03.02.2026
Place: Surat

JHARKHAND URJA SANCHARAN NIGAM LIMITED
(CIN No.:U40108JH20135SGC001704) gt
Regd. Office: 2nd Floor, JUSNL (SLDC)

Building Kusai Colony, Doranda, Ranchi - 834002
Fax No.:0651-2400123
(E-mail:cetjusnl@gmail.com)

TENDER CANCELLATION NOTICE

Due to unavoidable circumstances, tender invited
vide RFP no. 556/PR/JUSNL/2025-26 for Hiring of
consultant for the load flow study for technical feasibility of
any proposed Generation plant (Renewable or Non-
Renewable sources), Load, BESS (Battery Energy Storage
System), Grid-Substation & Transmission line in the
transmission system of Jharkhand for the period of three
years.is hereby cancelled.

PR No. 367955
afeT vd sgfed # So g9 | U STURIEaat
BT 18003456570 (el WTX) T To IXA |

PR 372154 Jharkhand Urja Sd/-
Sancharan Nigam Ltd(25-26).D General Manager C&M (NWBP)

GOVERNMENT OF MAHARASHATRA

Executive Engineer South Mumbai Electrical
Division P.W.D. Mumbai
TENDER NOTICE NO. 36/ 2025-26

Online tender in B1 form are invited through E-tendering

mode by Executive Engineer south Mumbai P.W.D. Electrical
Division Mumbai form registered Contractor with P.W.D.
Government of Maharashtra in appropriate class/having
experience for Execution of similar type of work online blank
tender form are available on site http:/mahapwd.gov.in can be
downloaded from 03/02/2026 at. 13.00 Hrs to 17/02/2026 at
13.00 Hrs. online E-tender will be opened in the office of
Executive Engineer South Mumbai(electrical) division PW.D
Mumbai on 18/02/2026 at 14.00 Hrs. if possible. Right in
reserved to accept or reject the tender without giving any
reason.
Note: To Participate in the tender it is necessary that bidder
should have class D and Above digital signature and register
with above site, there is 62 tender in the above tender notice
details tender notice is available on the notice board of office of
Ex. Engineer South Mumbai P.W.D. Electrical Division Mumbai

(Estimated Cost Of The Work 3.00 to 10.00 Lakhs)

OW/No/ 394 /EE/SMED/TENDER/2025-26
Dt. 27.01.2026

Sd/-

Executive Engineer
South Mumbai Electrical
Division P. W. D.Mumbai

DGIPR 2025-26/5495

claiming through or under
¢) Pending the hearing and final Respongdents ?rom in any
disposal of the presgnt Chamber manner dealing with, disposing
Summons, this Hon'ble Court be of, alienating, encumbering,
pleased to pass an order of transferring and/or creating third
temporary injunction restraining party rights in respect of suit flat
”‘% ReSPO"dentsvd their agents being Flat No. 1004 on the 10th
and servants and any person Floor of the building known as
CR'a'm'“gd ttth?h or under "Dolphin Tower" situated on the
espondents from  in any Plot of Land bearing CTS No.
manner dealing with, disposing 336 of Village 9 Malwani
of, alienating, encumbering, Jankalyan Nagar, Off. Marve
transferring and/or creating third Road, Malad (West), Mumbai
party rights in respect of suit flat 4000é5_ ’
being Flat No. 902 on the 9th : : "
Floor of the building known as d) Pgndmg the hearing and final
"Dolphin Tower" situated on the disposal of the present Chamber
Plot of Land bearing CTS No. Summons, this Hon'ble Court be
336 of Village Malwani- pleased to pass an order bf
Jankalyan Nagar, Off Marvé temporary injunction restraining
Road. Malad (Wést) Mumbai- the Defendants, their agents and
4000é5 ’ servants and any person
) claiming through or under
d) Pending the hearing and final Deflenldgnts fro:'lgin any m:nner
g'jﬁ::ﬁi:‘lgf Ingﬂgi?brll;%giﬂbg parting with possession of suit
pleased t‘o pass an order of flat being Flat No. 1004 on the
temporary injunctio_n restraining ;2“]S:A?’?r:ir?f-lt-g\?vebﬁ”g;{;%tke?\gz
tsli\ziinda:;% thz:\;ge:tesrzgg the Plot of Land bearing CTS No.
| I
Defendants from in any manner Road. Malad (Wést) Mumbai—
parting with possession of suit 40005’;5 u :

v pon such terms and
2?;56';9 ;Etb’\:ﬁa?:: z:c::vi 9;2 conditions as this Hon'ble Court
"Dolphin Tower" situated on the deems fit and proper.

Plot of Land bearing CTS No. e) Costs of the Chamber Summons
336 of Vilage Malwani, be provided for.
Jankalyan Nagar, Off. Marve f) Such other and further reliefs as
Road, Malad (West), Mumbai- this Hon'ble Court may deem fit
400095 upon such terms and and proper in the nature and
conditions as this Hon'ble Court circumstances of the case may
deems fit and proper. require.

e) Costs of the Chamber Summons Given under my hand and seal of

this Hon'ble Court.

Dated this 13th day of January,
2026

be provided for.

f) Such other and further reliefs as
this Hon'ble Court may deem fit

and proper in the nature and Sd/-
circumstances of the case may Registrar
require. Civil Court Dindoshi
Given under my hand and seal of | | Sd/-
this Hon'ble Court. Sealer

Dated this 13th day of January, This 13th day of January, 2026

2026 Shri. Purav J Damania,
Sd/- Advocate for Plaintiff
For Registrar Having his office at
City Civil Court Dindoshi B4/2, BansiRatna CHS Ltd.
Sd/- Mahesh Nagar, Goregaon (W),
Sealer Mumbai-400102

This 13th day of January, 2026

Shri. Purav J. Damania,
Advocate for Plaintiff

Having his office at

B4/2, BansiRatna CHS Ltd.
Mahesh Nagar, Goregaon (W),
Mumbai-400102

PUBLIC NOTICE

Notice is hereby given to the public at large that | am investigating the title of Mr.
Mahesh Ravjibhai Dodiya (hereinafter referred to as the “Owner”) in respect of all that
piece and parcel of non- agricultural land bearing Survey No. 13, admeasuring 8950
square meters (or thereabouts), Assessment 895.00 (Rs. Ps.), situated at Revenue
Village Vinegaon, Taluka Khalapur, District Raigad along with structure constructed
thereon, and more particularly described in the Schedule hereunder written
(hereinafter referred to as the “Property”).

The Owner has represented that he is the sole and absolute owner of the Property and
that the Property is free from all encumbrances, claims, liens, charges, demands, or
adverse interests of any nature whatsoever.

TAKE NOTICE THAT said Owner is intending to sell and my clients are intending to
purchase the Property described in the Schedule hereunder written free from all
encumbrances.

All persons/ entities including an individual, Hindu Undivided Family, a company,
banks, financial institutions, non-banking financial institutions, a firm, an association
of persons or a body of individuals whether incorporated or not, lenders and/ or
creditors having any benefits, titles, claims, objections, demands or rights or interest
in respect of the said Property or any part thereof including in any built-up areas
constructed and/or to be constructed by way of sale, transfer, share, pledge,
exchange, mortgage, gift, lien, trust, lease, sub-lease, tenancy, sub-tenancy,
assignment, charge, bequest, succession, possession, inheritance, easement,
license, occupation, possession, encumbrance, family arrangement/settlement,
bequest, succession, maintenance, trust, decree and/or order of any Court of Law,
contracts/agreements, partnership, any arrangement, memorandum of
understandings, letter of intent/heads of terms, development rights, right of way, Lis-
pendens, reservation, power of attorney, option, FSI consumption, TDR, right of first
refusal, pre-emption or any liability or any commitment or otherwise howsoever or of
whatsoever nature are hereby required to intimate the same in writing along with
documentary evidence to the undersigned at their address at 3B-21, Kalpataru
Riverside Phase 1 Building 3 & 4 CHS Ltd., Off Panvel Market Yard Road, Panvel, 410
206, within 21 (twenty-one) days from the date of publication of this notice of such
claim, if any, failing which, any such right, title, interest, benefit, claim, demand and,/or
objection, if any, of any such persons/entities against the said Owner and/or in
respect of the said Property and/or any part/s thereof shall be treated as waived or
abandoned.

SCHEDULE HEREINABOVE REFERRED TO:
[Description of the Property]
Allthat piece and parcel of non- agricultural land bearing Survey No. 13, admeasuring
8950 square meters (or thereabouts), Assessment 895.00 (Rs. Ps.), situated at
Revenue Village Vinegaon, Taluka Khalapur, District Raigad in the State Maharashtra
within the jurisdiction of the Sub-Registrar of Assurances at Khalapur along with
structure constructed thereon and bounded as follows:

On or towards the East ~ : Survey Nos. 6 and 18
On or towards the West  : Mumbai — Pune National Highway No. 4
On or towards the North  : Survey Nos. 1,2 and 3

On or towards the South  : Survey Nos. 15,16 & 17

Sd/-
Date-3rd February, 2026 R. Khaire, Advocate

MAHARASHTRA INDUSTRIAL
DEVELOPMENT CORPORATION
(A Government of Maharashtra Undertaking)
E Tender Notice No.75/2025-2026 (Mumbai)

E Tenders are invited for below work from registered
contractor.

Sr.
No.
1. M & R to Barvi Gravity
main...Annual maintenance of Raw
water rising mains, Pure water
rising mains at Jambhul and
B.G. Mains from HSR to Pale from
ch. 0.00 m to 6300.00 m.

2. |Tarapur Indl. Area... ...M & R to
water supply scheme at Tarapur
Indl. Area. Providing manpower &
machinery for tracing out &
attending leakages in distribution
system for 24 months -- 2nd Call

3. [M & R to WSS in Ambernath Indl.
Area (D.C. Work)... Providing, laying
& jointing new parallel 100 mm dia.
C.l. pipeline near AMP gate railway
bridge. -- 2nd Call

The blank tender forms for work at Sr. No. 1 will be available
from 04/02/2026 to 18/02/2026 and for works at Sr. No. 2 & 3
will be available from 04/02/2026 to 13/02/2026 on following
website https://mahatenders.gov.in.

Interested agencies may upload their queries for work at
Sr. No. 1 before 09/02/2026 and for works at Sr. No. 2 & 3
before 05/02/2026 on above website. Answers to the queries /
MIDC Clarification for work at Sr. No. 1 will be available from
12/02/2026 and for work at Sr. No. 2 & 3 will be available from
06/02/2026 on above website.

Estimated Cost
Rs.

% 40,02,794.00

Name of Work

% 39,15,042.00

%12,93,434.00

CORRIGENDUM TO FORM G ISSUED ON 25th JANUARY 2026
INVITATION FOR EXPRESSION OF INTEREST FOR
KARANJA TERMINAL & LOGISTICS PRIVATE LIMITED

OPERATING IN PORT AND LOGISTICS SERVICES AT KARANJA PORT,
URAN (PORT FACILITY) AND AT BELAPUR CBD
(REGISTERED OFFICE)

This corrigendum is issued to the Form “G” issued and published on 25th January 2026 in
respect of KARANJATERMINAL & LOGISTICS PRIVATE LIMITED (the “Corporate Debtor”).

The aforesaid Form “G” under Point No. 17 mentions ‘Corporate Debtor is not an MSME’.
However, subsequent to the publication of the Form G, one of the (suspended) directors of
the Corporate Director has informed the Interim Resolution Professional that the
Corporate Debtor has infact registered itself as an MSME. This information was not
notified to the Interim Resolution Professional prior to January 31, 2026, by the directors
or any other person and the Form G was based on information then available of the
Corporate Debtor with the Interim Resolution Professional. The Interim Resolution
Professional continues to act in good faith in the CIRP of the Corporate Debtor and shall
review the MSME registration of the Corporate Debtor in detail, at this moment, the
Committee of Creditors of the Corporate Debtor has determined that based on the
currently available registration as a MSME, at this moment a corrigendum to the
previously issued Form G should be issued. Accordingly, against Point No 17 of the Form
G, the words should be as follows:

‘The Corporate Debtor, as on date, has a Udyam Registration Number - UDYAM-MH-18-
0435867'.

The Committee of Creditors has also determined that on account of the aforesaid change
in Form G, in accordance with Regulation 36A of the Insolvency and Bankruptcy Board of
India (Insolvency Process for Corporate Persons) Regulations, 2016, the various dates
appearingin Form G in Points 10 - 15 thereof shall stand replaced as follows:

Revised Timeline
Tuesday, 17th February, 2026

SL Particulars

10. | Last date for receipt of expression of
interest

11. | Date of issue of provisional list of
prospective resolution applicants

12. | Last date for submission of objections

to Provisional List

13. | Date of issue of final list of prospective
resolution applicants

14. | Date of issue of Information Memorandum,
evaluation matrix and request for resolution
plans to prospective resolution applicants
15. | Last date for submission of resolution plans | Friday, 27th March, 2026

Thisis for the information and records of all the prospective resolution applicants.

Wednesday, 18th February, 2026

Tuesday, 24th February, 2026

Wednesday, 25th February, 2026

Wednesday, 25th February, 2026

Sd/-
Vijay P. Lulla

Interim Resolution Professional

For Karanja Terminal & Logistics Private Limited

IBBI Regn No. IBBI/IPA-001/IP-P00323/ 2017-18/10593

AFA: AA1/10593/02/311225/107970; Valid till 30.06.2027

Address: 201, Satchitanand Bldg, 12th Road, Khar (W), Mumbai- 400052

Place: Mumbai
Date: 03rd February 2026
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Sealed Item Rate tenders are invited
for Civil, Structural, Terrace Profile Sheet,
Painting and other Misc., work of
NEW OSTWAL ONYX
CO. OP. HSG. SOC. LTD.

Jesal Park, Bhayandar (East), Thane-401105,
Blank Tender forms are available at
M/S. CORECRATE ENGINEERS
(CONSULTING ENGINEER - GAURAV
SARVAIYA)

Shop No. 11, Rajput Palace, RNP Park,
Bhayandar (East), Thane - 401105.
R600118526 / 7208078110
By way of cash Rs. 3,000/~
(Non-Refundable)
DATE OF ISSUE
From 02/02/2026 to 20/02/2026
SUBMISSION DATE
Up to 20/02/2026, 6.00 PM
in consultant’s office.
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